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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" JODHPUR BENCH,

JODHBPUR.
Date of Order: 22.5.05.
0,A N0, 22/95,
Rajandra'Kumap eee Applicant.
UERSUS.
Union of India.& ﬁrs; cen Respondents.

Mr+ KeSsChauhan- Brief holder for _
Mr. M.R.5inghvi- Counsel for the applicant.

Mr, Sunil Joshi- Brief holder for
Mre J.P.Jdposhi- Counsel for the respondants.

Hon*ble Mrfiﬂgkéverma- Administrative Member.

Hon'hle Mr. Rattan Prakash- Judl, Member.

. PER HON'BLE MR, N.K.VERMA :

Heard Shri Chauhan brief holder for counsel-
for the applicant and Shri Sunil Joshi, brief holdsr

for cownsel for the respondents,

EEA

24 . The applicant's case is that he had been

appaigted by the Superintanding/Enginaqr, All fndia
Radio as Hindi Typist aftar.an intervisu and was duly
selacted for that post having been spansérad by the
Distriét Empioymant Exchange. The applicaent was

sppeinted on adhoc basis thersafter on 7.11.91,
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The appointment orde; was for adhoc appuintmént which
continued te be reneued from time to time with the
stipulaticn that his services may be terminated at
any time without assigning any reason to him. The
appointment was terminated on 17.8.92 in the tesrms

of this appointment letter. Hewever, the applicant
vas again appeointed on ths same conditions on 26,9.92.
This appointment wvas also terminated on 10.12.92, The
applicant has, therefore, besn appointed on regulsr
intervals by the Superintending E£ngineer and now the
applicant is comtinuing on ths ssme adhoc apoointment
since 18.10.94. He has coms up with the O.A. for
regularisation of his appointment, since he has
become over age and does not stand any chancs in
eppointment through the Staff Sslection Commission.
The last order dated 18.10.94 agsin stipulates that
his services can be terminated at any time without
assigning any reason and he will not have any claim
for eppointment as Hindi Typist on regular basis on
the basis of his adhoc servics. Apprehending ths
termination under these stipulations the epplicant
has now filed this 0,A. for regularisation. The
reqularisation is based on exemption frem passing
that sele-ction test conducted by the Staff Sedection
Commission. It is alsp seen that the applicaqt had
made a represantation to the Directoé‘Ganaral, All
India Radio for regulaﬁisatian uhich was recqmmandad

by the Superintending Engineer of the All India Radio,
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However, an garlier application to this very effect
stood rejected by the Director General-aﬁ All India
Radieo under their letter dated 18.5.94 that the
apppintment of the applicant'as Hindi Typist may be
centinued after giving a day's break after svery
three months for Purther period of six months or
until an 5.5.C. nominee joins, which dver is earlier.
It was also conveyed therein that it shouid be made
clear to him fhat'ha will not have any claim for -
regular basis on the basis of adhec services rendered

by him.

3. | In the reply Purnished by the respondents,
the same position has-bean confirmed. The learned
counsel for the respondsnts hau& also quoted saxa
several judgments of the Hon'ble Supreme Céurt
which has discouraged regularisation of adhoc

appointments, In the latest judgment of the Hon'ble

Supreme Court cited at A.I,R, 1995, S5.C., 974, it

has been held that mere prolenged continuous adhoc
service does not ripen into a regular service to
claim permanent or substantive status} In any case

in the instant O,A. the applicant had no uninterrupted

adhoc ssrvice of any 1ength‘e;ght from the. beginning

he was given to understand that his services on adhoc

basis were terminable without any notice. The zpplicant
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is still econtinuing in the adhoc appointment and has
he causg of act%on at the mamenéjapart from the fact
that his case does not stand scrutinyese on %% merits.

S ‘ ) N
The 0.,A, is, therefore, dismissed at the admission
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:v& f@% ( Rattan Prakash ) ( NeK.Verma )
; Member  (J) e Member (Adm.}
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Part Il and III destroyed
in my presence on2&[127 >

under t 3 supervision of
sectica ¢.l.wer (] asper
order e L{ q/w"‘j
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